
I73 Written Answers        [ 27 MARCH 1989 ] to Questions 174 

drastic cut in the supply of quota of kerosene 
by the Indian Oil Corporation; 

(b) whether it is also a fact that this 
reduction in quota is contrary to the 
agreement signed by the dealers and the 
Indian Oil Corporation in 1966; and 

(c) if so, what steps are being taken to 
restore the quota as pe'r the o'rig nal 
agreement and by when this quola is likely to 
be restored? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND      NATURAL      GAS (SHRI 
BRAHM' DUTT): ('a) A few complaints were 
received including from SKO-LDO dealers in 
Gujarat against reduction of monthly 
kerosene quota; 

(b) No, Sir; 

(c) As a part of restructuring of 
dealerships and equalisation of SKO| LDO 
quota among dealers, it was decided to bring 
the aljocation of dealers to a uniform level of 
250 KL Per month in a phased manner, on the 
condition that excess allocation over and 
above 250 KL per month will be discontinued 
on commissioning of new agents in the area. 

Setting up of gas-cum-naphtha cracker in 
Assam 

2962. SHRIMATI BIJOYA CHAK-
RAVARTY: Will the Minister of IN-
DUSTRY be pleased to state: 

(a) whether there is any proposal under 
the consideration of Government for setting 
up a gas-cum naphtha cracker project in 
Assam which is a very highly attractive in-
vestment proposition due to preferential 
prices of gas in the North-eastern region; and 

(b) if so, what are the details in this 
regard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO):   (a)    and 

(b) There is a proposal for the setting up of 
a petrochemical complex in Assam. Decision 
on such proposals is taken on techno-
economic conside. rations. 

 


